The 24th October 1959
No.LJL.41/59.—The following Act of the Assam Legislative Assembly
which received the assent of the Governor, is hereby published for general
information.

(Received the assent of the Governor on the 23rd October 1959)

ASSAM ACT No. XXVII OF 1959

THE ASSAM HOMEOPATHIC MEDICINE (AMENDMENT) ACT,
1959

(Passed by the Assembly)
[Published in the Assam Gazeite, dated the 28th October 1959}

- 5 An
Act
to amend the Assam Homeopathic Medicine Acty, 1955.

- Prearable, WHEREAS it is expedient to amend the Assam Assam Act
Homeopathic Medicine Act, 1955, hereinafter called X! of 1955.
the principal Act, in the manner hereinafter appear-
ing ; \




2

it is hereby enacted in the Tenth Year of the
Republic of India as follows:—

Short title, 1. (1) This Act may be called the Assam Homeo-

extent and pa¢hic Medicine (Amendment) Act, 1959.
cummence-

ment,

(2) It shall have the like extent as the princi-

pal Act.

(3) Itshall come into force at once.
Substitution 2. For Section 4 of the principal Act, the following
‘o’g i:f;‘&“ A‘ct shall be substituted, namely :—
XT of 1955.
‘FONE?“O"I 4. (1) Each subsequent Board shall function for
::qu:em" aperiod of three years from the date of the first meet-
Board. . ing of the Board constituted as under sub-section (2)

of Section 3 and the manner of election and nomina-
tion of the members of the Board shall be such as may
be prescribed.

(2) The period of three years referred to in
sub-section (3) of Section 3 and sub-section (1) of this
section shall include and shall be deemed always
to have included any period which may elapse
between the expiry of the said three years and the
date of the first meeting of the subsequent Bcard:

Provided that such subsequent Board shall sit
within forty-five days from the day of its constitution.

(8) The State Government may, by notifica-
tion, for sufficient cause to be stated therein, direct,
from time to time, that the term of the Board be
extended by such period not exceeding one year ata
time, as may be specified in'the notification, provided
that the total period of such extension shall not exceed
two years”,
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B. C, BARUA,
Secy. to the Govt. of Assamy, Law Deptt.




